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orP arliam en t and the Central Acts.

POLITICAL M D  SERVICES DEPARTMENT, /

Bombay Castle, -1st March 1949. - ':

■No. 4384/46-F-L—In ex-rrcis? of the powers conferred by section 4 of the Extra- 
Provincial Jurisdiction Act, I94J (X LII of 1917). read with nolificat'on No, 45-P, 
dated 1st March 1949, of the Government of India, in the'Ministry-of States, the 
Go veinment of Bornhny is pleased to order that. the Kolhapur State Constitution 
Act, 1947,-shall stand repealed with effect from 1st March 1949*

No. 438-4/46-F-TL—In exercise of the powers conferred by section 4' of the Extra- 
Provincial Jurisdiction Art, 1947 (XLYTI of 1947), read*with Notification No* 45-P, 
dated 1st Mrm;h 1949, of the Government of India, in the “Ministry of States, the 
Govern men t of Bombay Is pleased to make the following order, namely :~~~

L Short title, application and commermmmt—i l ) The order rgay be called the 
Administration of the Kolhapur State'Order, * /'

(2) . I t  shall apply to the Kolhapur State inclusive of tlieJaligire*

(3) I t  shall come into force cn the 1st day of March 1949*

2. Interpretation.—-(I) In this Oder, unless there is anything repugnant in 
the subject or the oov.text, the appointed day as used in this 0:der shall mean the 
1st day of March 1949, . ‘ .

(2) The Bombay General Clauses Aot, 1904 (Bom. I  of 1904),- applies for the 
interpretation of this Order, as it applies for the interpret&tk.n of a/Bombay Act,

IY~£—34
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$. JTmj Executive Authority in the State.—(1) The Provincial Government shaJL 
appoint an Officer to be designated as the Chief Administrator who shall* subject 
to the n revisions of this Order and subject also to the general supervision and control 
of the Provincial Government, be in ciiarge of the executive administration of the 
Kolhapur State.
, (2) ' The Provincial Government may also appoint one or .more Administrators 

for the whole, or part of the State. » v : ' ;
(3) The Administrator si;all be subordinate to iho Chief‘Administrator having 

jurisdiction over the area for wl\i< h hc is api >oiH ed and'shall exercise such powers and 
perform such duties as may be assip\ed 1«»him by ilw Chief Administrator,

(4) Provincial Government to errm  <.v jumper-' of Tbdsr. --All powers that wera 
exercised by the Ruler of the S*ai e \nu\n irw Law, or in hi** rapacity as the Ruler, 
immediatoh’' h«>iV>rc th* -1 <V > . !<<;.*! !?<• »*\«*» * > >< u i>v the Provincial Govern* 
ment or any OfTi er spc< ially enipcwci cd in ibis behalf bv the Provincial Government.

4, The High Omri, ^ {l)  The High Court shall have m respect. of the State all 
such original, appellate ar.d other juripelMicn and also superintendence and 
administrative control over all subordinate Court, in the State as under any law in 
force immediately before the appointed day wac or h exercisable in respect of the 
State by any Court exercising jurisdktion <°nd ^pf ol similar to that exercised by the 
High Court in tfie Province of Bombay.. Any reference to the High Court in the 
.Lv^n a* >-died or continued in. force in the State shall be construed as a reference to 
•the High Court. *

(2) Any Court which immediately before the appointed day exercised any 
“original, appellate and other jurisdi' tion m\d < or.trol in the State similar to that
exercised by the High Court in the Provir/ e of Bombay, su<h jurisdh tienand control 
from the appointed day. and all cases, suits, appeals and other proceedings pending 
in  that O uri shall freon 3ndi day be deemed to have been transferred to the High 
Court. The High Court shall dispose of all suoh cases, suits, appeals and other 
proceedings in accordance with the law applied #r continued in fore.c as if all such 
cases, suits, appeals and other proceeding were inst it utecl before it.

(3) Notwithstanding any tiling contained in this order, the law in force 
immediately before the av»poir.tcd day, with resner t to practice ar.d procedure in any 
Court whi- h exerr iaed juri.-di* H'-n and control similar to that exercised by the High 
Court in respect, of the State, shall with necessary modifications apply in relation to' 
the High Court and accordingly that High Court shall have all such powers to make 
rules and orders with respect to practice and procedure as wore immediately before 
the appointed day exercisable by the Court which exercised jurisdiction and control 
befure the appointed day in respect of the, State.  ̂ * ■

5. Heads o f Departments*—Subject to provisions of this order and subject also to 
the laws that are applied or continued in force, all the Heads of Departments of the 
Provincial Government shall exercise the same powers ̂ functions and jurisdiction in 
the State, which they for the time being exercised in the,,Provinng d?BondjSay or which 
may b$ conferred and imposed on or assigned to them by the-Pito vificiai'Government 
for the purpose of this Order. ^

$xplan<Uion.~~~I& this paragraph the expressionr< Heads of Departments ’ * means: 
Conservator of Forests, ~
Chief Engineer,

. Commissioner of Excise,
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Consulting Public Health Engineer to Government,
Director of Agriculture,
Director of Agricultural Engineering,
Director of Industries,
Director of Public Health,
Director of Public Instruction*
Director of Animal Husbandry and Veterinary Sciences,.
Inspector General of Police, *
Inspector General of Prisons,
Inspector General of Registration,
Registrar of Co-operative Societies,
Settlement Commissioner and Director of Land Records*
Surgeon General with the Government of Bombay,
Consulting Surveyor to Government,
Superintendent, Government Printing arid St^ionery,

m d  any other officer who may be declared-as such by the Provincial Government*

& Transitory Provision,—Subject to the provisions of this Order and subject 
also*to any notification or Ord<>r that may be issued under the lawn applied or 
continued in force, e\«»n poison wh<> immediately before the appointed day, wan 
exercising lawful fim< »n 1h«* » îate sha'l continue to exoreino those functions
until hi« appoiB.ti.nciit jh d< tcymm d, .subject to ih,v orders of the Provincial 
Government, by the Chief Administrator for the State.

Construction o f Laws.—For the purpose of facilitating the application of- 
m y  of the provisions of Law, applied or continued in the State, any court of 
authority may construe the sam« and any notifications, orders, schemes, rules, 
forms or bye-laws thereunder, with such alterations, not affecting the substance . 
as may be necessary or proper to adapt them to the matter before the Court or . 
the authority, ^

8, Bar o f suits or other legal proceedings.—No suit, prosecution, or other legal 
proceeding shall He against the Provincial Government or any Officer-of servant 
of the Provincial Government, or any authority subordinate to it in respect of 
unything done, in good faith, or purporting to be done under this Qrder- ,

Order.

No. 4384/46dF-IIL-~Tn exercise of the powers conferred be section 4 of .the Extra- .
' Provincial Jurisdiction Act, ]947;(X LV II of 1947), read-with Notification No.45-P, 

dated the 1st March 194-9, of the Gavernm^nt of India, in the Ministry of States, 
the Government of Bombay is pleased to make the following order, namely :~~

i
■ pMi-. . — ;

1. Short itile, application m i  cmnmemmmml.—(1) This Order^iay be called 
the Kolhapur State (Application of Laws) Order, 1949. '

(2) It shall apply to the Kolhapur State inclusive- of the Jahgiis within the- 
fimits of the said State* ~ > /  

(B) It shall come into force on the 1st March
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2. Interpretation«—(1) Unless there is anything repugnant in the subject or 
context**-

(a) Appointed day means the first dav o{ M.uch 1949.
(h) Kolhapur State shall mean tin* KuJ^pm fM;ate inclusive of the Jahgirs within 

the limits of the said Stale.
(o) Seheikde means the schedule hereto annexed.
(2) The Bombay .Genera! Clauses Aei, 19u f { ’t0.n, I of ]OOi) applies for the 

interpretation of this Order as it applies i-n I he iuiripn'ixtion of a Bombay Act.
.3 , Application of enactments to Kulh^'*r Fntir (1) \il enactments specified 

in Paris 1 and II of the schedule and ad not it u aii'w , <>?de;s, schemes, rules and 
by-laws issued, made or prescribed undn* sir U ,>r i ments ,.u;d in force in the 
Province of Bombay immediately hMure the romir : nuc< ior<\ of ih is Order shall 
extend to and be in force in thv IwiLapur Slate suepct to any amendments to 
which the said enactments are for the time being generally subject in the Province 
of Bombay.

(2) Alj references to the Province of Bombay in the said enactment, notifications, 
orders, schemes, rules and bydaws shall he construed as including references to 
the Province of Bombay and the Kolhapur State.

4. Comniencemeni of enactments in Kolhapur StaU.—Notwithstanding anything 
in the said enactments defining the extent of and appointing the date for commence­
ment, the said enactments except, where expressly provided shall apply to the 
Kolhapur State, and shall be deemed to have come into forre in the.case of enact­
ments specified in Part, I of the said Schedule on the date on which this Order 
comes into force and in the case of enactments specified in Part I I  of the.said 
Sehedulo on the 1st-May 1949.

5, Repeal of cnadmenls In force in the Kolhapur Save as expressly 
provided in this Order, ail enactments in force its rhe Kolhapur State or part thereof <* 

and corresponding to the enactments in force in the Province of Bombay and 
extended to the Kolhapur State undej* paragraph .1 arid all other enactments,'noti­
fications, schemes, rules, bydaws, vatdujknms and all orders by whatever nam  ̂
or description called under any enactment or having the forcc of law immediately 
before the appointed day shall stand repealed: < *  '• -y.

Provided that the tvpeal by this Order of any such enactments, notifications, " ' 
schemes, rules, by laws, ort vatdiokiims or orders shall not affect the validity,-, > 
invalidity, effect, or consequence of anything already done or suffered - or any right, 
title, obligation or liability already acquired, accrued or incurred, or any remedy 
or proceeding in respect thereof, or any release or discharge of or- from any*debt, 
panalty, obligat ion, liability, claim or demand, or any indemnity already granted 
or the proof of any past act or thing;

Nor shall the repeal by thus order of any e.naetment, notIficafion, scheme, rule, 
bydaw, vai-Jmknm or <>rd«'r affect any principle or rule of law, or -'^established- 
jurisdiction, foim or course of ple&di.ng. praetV.e or procedure,|or existing usage, . 1 
custom, privilege, restricton, exemption, office or appointment. #in so fir as the 
same respectively is not ;n anv u ay inconsistent with any*af the enactments 
extended undta* paragraph 3 of thu> Order. notwithotandng that the same respec- * 
lively may have been in any manner affix mod, recognized or derived fey, in or 
from any enactment hereby repealed;

Nor shall the repeal by this order of any enactment, ..notification,'scheme, rule, 
bydaw, vat-hukum or order revive or restore any jurMietidi*, office, custom,
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liability, right, title, privilege, restriction, exemption, wage, practice., procedure 
or other matter or thing not now existing • or in force immediately before t ie  date 
on which this order com.es into force.

CL Saving of local authorities, Courts, Tribunals > eic.—Any local authority or any 
< <»urt% Tribunal, autliority, officer or official bedy, constituted or appointed, or any 
noe.ioty, institution. or association, whether incorporated or not, registered or 
roeog.i&ed under any law in force in the .Kolhapur State and repealed by this 
Of dor shall be deemed to have been constituted, appointed, registered or recognised 
under the correspond ng enactment extended to the Kolhapur State by this Order 
and ail proceedings pending before the said local authority. Court, Tribunal, 
authority. Officer or official body, immediately before the repeal of any enactment 
in force in the Kolhapur State .shall be continued before that local authority, 
Court, Tribunal, authority, officer or official body and that local authority. Court, 
Tribunal, authority, officer or official body shall continue to have for the purposes 
of the said proceedings all jurisdiction and powers and shgll be subject to the same 
control, superintendence, appellate, rcvisional or otherwise, under the corres­
ponding law extended under this Order to the Kolhapur State as if that local 
authority, Court, Tribunal, authority, officer or official body was constituted or 
appointed under* the corresponding law so extended.

7. * Continuance of tares, duties..} fees, etc,—Any taxes, duties, cesses, or fees which- 
immediately before the coming into force of thin'Order were being levied under 
any enactments in force in the Kolhapur State repealed by paragraph 5 shall continue 
to be levied under the corresponding enactments extended to the Kolhapur State 
under paragraph 3 until provision to the contrary is made by a competent 
authority*

8. Saving o f limitation>—Notwithstanding anything contained in this Order, if 
the period oflimitation prescribed by the Indian Limitation Apt, 1908 (IX  of 1908), 
for any suit, appeal or' application is less than the period prescribed by any 
corresponding law in force in the Kolhapur State immediately Before the commence­
ment of this Order, such suit, appeal or application may be instituted within two 
years next after the date of the commencement of this Order or within the period 
proscribed by such corresponding law, whichever period first expires,

9. Removal o f difficulties.— (i) The Provincial * Government may from time to 
time by order published in the Official Gazette *r.£ke such piovi&ions a s . appears - 
to it to be necessary or expedient-— ** #

(«) for bringing the provisions of the enactments extended to, the Kolhapur 
State under this Order into effective operations ;

{by for making omissions from, additions to thg enactments specified in the ‘ 
Schedule or making any adaptations and modifications in the provisions of such 
enactments and for directing that any such enactment shall cease to apply 
to the Kolhapur State ; and

_(o) for removing difficulties arising in connection with the application of
such enactments to, or operation or enforcement thereof, in areas of the Kolha^ 
pur State* ' • "/ r e ' .
(2) Any order made under this paragraph may fce/|p&dtrsd as to bo retrospect 

tive tovany date not earlier than the date of the coii&yjMicemcnt of this Order. **
‘ 10. Continuation o f Digest o f flindu Law .—Notwithstanding anything Con­
tained in this Order, the provisions of the Hides (Digest) of, Hindu Law, 1920,
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in force in the Kolhapur State bun edutrly before the appointed day~ shall 
continue to be in force and Lave efuvt, in the State, until provision to the .contrary 
is made by a competent authority. ~

11. Construction uf law,- -For the purpose of fiirilitaHnp: the applicationTolai^ 
provisions of any enactment extended to the Kolhapur State under paragraph 
any Coart, Tribunal, or authority may construe the, name and any notifications, 
orders, schemes, rules, [ones or by-h,.v\s thereunder with such alterations, not 
affecting the substance, as may I e net' -;.iry or proper to adapt then* to the-matte* 
before the Court, Tribunal or- authority.

12. Du*don of Provincial final r^ganlmj inJerprctatim,—If  any 
doubt arises regarding the interpretation of any of the provisions of this Order 
with respect to the application of any enactment hereby extended to thh 
Kolhapur State or the repeal of any enactment hereby repealed cr the continuance

• of jurisdiction or poMors of any local authority, authority, officer, official body* 
or the registration or recognition of any association, whether incorporated or 
not*, or the continuance or levy of any taxes, duties, cesses, or fees, or any other 
matter provided by this*rmdet\ the decision of the Provincial Government sh.aU 
be final and conclusive and shall not be liable to be questioned in any Court, 1

SCHEDULE.

P abt I.

Central Acts.

The Secretaries to Uowrnment A»*i, 1*̂ 3 4 (II of 1834),
The Interest A<.t, W<) (X X X ! I of IWJ).
The Indian Slavery Act, 1843 (V of 1843).
The Judicial ’OlEcm* Protection Act. 1850 (XVTII of 1850).rv- • '

I The Caste Disabilities .Removal Act, 1850 (X X I of 1850). 1 
| The Public Servants (Inquiries) Act, 1850 (X X X V II of 1850).

The Legal Representatives' Suits Act, ] 85& (X II of 1855).
The Indian Fata! Accidents Act, 1855 (X III of 1855), -•. .
The Indian Bills of Lading Act. 1856 (IX  of 1856),
The Hindu Widows5 Re-marriage Act, 1856 (XY of 1858).
The Societies Registration Act, 1860 (X X I of 1860).
The Indian Penal Code (XLV of I860).
The Government Seal Act, 1862 (lA^of 1 8 8 ^  -
The Native Converts’ Marriage l)m tfiii:on  Act, 1866 (X X I of 1866),
The Bombay IPgh Court (L e tk r « ^ » n t)  Act, I860 (X X III  of 1886).
The Acting Judges Act, 1867 ijfflH p f 1867).
The Press and Registrationj«H P)fs Act, 1867 (X X V  of 1887).
The Indian Divorce Act, of 1869).
The Cattle Trespass Act, l i i i r ( l  of 1871),
The 'Pensions Act, j.871 (X X III of 187]).
The Indian Evidence Act, 1872 (I of 1872).
.The Special Marriage Act, 1872 (III of 1872),
The Indian Contract Act, 1872 (IX  of 1872),
The Indian Christian Marriage Act* 1872 (XV of 1872).
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Tim Government Savings Bank Act, 1873 (V of 1873),
Tlu* Indian Oaths Act, 1373 (X of 1873),
The European Vagrancy Act, 1874 (IX  of 1874)*
The Indian Majority Act, 1875 (IX  of 1875).
The Indian Law Reports Act, 1875 (X V III of 1875),
The Dramatic Performances Act. 1878 (X IX  of 1878).
The Specific Relief Act, 1877 (1 of 1877),
The Indian Treasure-trove Aut. 1878 (VI. of 1.8781 
The Indian Arms Act, 1878 (X I of 1878),
The Legal Practitioners Act, 1879 (X V III of 1879).
The Negotiable Instruments Act, 188! (X X V I of 1881),
The Indian Trusts Act, 1882 {11 of I«82j.
The Transfer of Property Act, 1882 (IV of 1832),
The Indian. Easements Act, 1882 (V of 1882).
The Powers-of~Attorncy Act, 1882 (VII of 1882).
The Land Improvement Loan** A< t. 1SR3 (X IX  of 1883).
The Indian Explosives Act-, iH8 ] ( ! V of !^8<|).
The Agriculturists ’ Loans A<t, 1*̂ 8* (XII «»f 1881).
The Indian Telegraph Act., ]Khf> (Kil l  <>f |H>Gh
The Births, iVaths and ration Act, 1886 ( VI of 1886),
The Suits Valuation Act, 1887 (VII of 1887),
The Provincial Small Cause Courta Act, 1887 (IX  of 1887)- 
The Indian Merchandise Marks Act, 1889 (IV of 1889).
The Revenue Recovery Act, 1890 (I of 1890). .
The Charitable Endowments Act. 1890 (VI of 1890),
The Guardians and Wards Act, 1890 (VIII of 1890).
The Indian Hallways Act, 3890 (IX  of 1890). '
The Prevention of Cruelty to Animals Act, 1890 (X I of 1890)*
The Bankers' Books Evidence Act, 1891 (X V III of 1891).
The Partition Act, 1893 (IV of 1893).
The Land Acquisition Act, 1894 (I of 1894).
The Prisons Act, 1894 (IX  of 1894),
The Crown Grants Act, 1895 (XV of 1895),
The Epidemic Diseases Act, 1897 (III of ] 897),
The Indian Fisheries Act, 1897 (IV of 1897).
The Reformatory Schools Act, 1897 (VIII of 1897),.
The General Clauses Act, 1897 (X of 1897).
The Lepers Act, 1898 (III of 1898).
The Code of Criminal Proiedure, I f  "8 (V of 1898),
The M a n  Post Office Act, 1898 (VI of 189*)
The Glanders and Farcy Act, 1899 (X III of 1899).
The Prisoners Act, 1900 (III of 1900).
The Indian.Extradition Act, 1903 (XV of 1903). — -
The Ancient Monuments Preservation Act, 1904 (VII of 1904), 
T:ie Indian Coinage Act, 1900 (III of 1906).
T ,e Code of Civil Procedure, 1908 (V of 1908).

■The Explosive Substances Act, 1908- (VI of K08).
The Indian Limitation Act, 1908 (IX of 1908),
T..ie Indian Criminal Law Anendvcent Act, 1908 (XIV of 1908).
The Indian Registration Act* 1808 (XVI of 1908).
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The Whipping Act, 1909 {IY  of 1909).
The Indian Electricity Act, 1910 (IX of 1910).
The Indian Patents and Designs Aefc> 1911-(II. of 1911). - 
T..ie Indian Army Act, 1911 (¥111 of 1911).
T.j.e Prevention of Seditious Meetings Act, 1911 (X of 1911).*
T.ie Indian Lunacy Act, 1912 (IV of 12),
T ie  Ad:ninisfcrator Gener&l\s Act. 191‘5 (111 of i 913).
T .e Mussulman Wakf Validating Act, 1913 (VI of 1913).
T e Indian Co\npanies Act, 1913 (VII of HU3).
The Destructive Insects and IV-sts ) 9M (II of 1914),
T k Indian Copyright Act, 1914 (III of 1914).
T.ie Local Authorities LoaiiH Art, 191-I (IX  of 1914).
The Lidi/.n >Tod;c-'l AH, H»!A (VI! oflW r.)
The Jlindn Disposition of Property Act, 1910 (XV of 1910),
Inland Stea n Vessels Act-, 1917 (1 of 1917).
The Destruction of Records Act, 1917 (Y of 1917),
The Post Office Cash Certificates Act, 1917 (X V III of 1917),
The Cinemstop’apli Act. 1918 (II of 1918),
The Usurious Loans Act, 1918 (X of 1918).
Th<f Local Authorities Pensions and Gratuities^ Act, 1919 (I of 1919).
The Poisons Act, 1919 (X II of 1919), .
The Provincial Ins^vency Act, 1920^(V of JN920),
T.'ie Indian Securhh^ Art, 1920 (X df 1920),
The Charitable and RHk;ions Trusts Act, 192f^(XlV of 1920),
T \e Identifier tion of Ihh oners Act, 192$ (X X X III of 1920),
T ’ c Indir.n Passpo«i, Act., 1920 (X X X l V of 3 920):,
T e Indir.n Elections O-leneei , ,nd InouirKM A^t, 1920 (X X X IX  of 1920),
The I* npcrir.I Bank of India A ct; I920JX L Y II of 1920)4 
The Indir.n E 'aip’ation Act, 1922 (VTFof 1922), ■’ ,
The Cotton T -ansport Act, 1923 (III of 1*323).
The Indir.n Mine* Act, 1923 (IV of 1923).
The Indian Boilers Act, 1923 (V of 1923).
T ’ eTVo-h --cnV, ( n penult ion Act. 1923 (Y III of 192S).
The 1 ndian Cotton Cess Act, 1923 (X lY o f  1923).
T '.c  Indian OJIiciH Secrets Act. 1923 (X IX  of 1923), '  *
The MusaaD'au WrM Act, 1923 (XLIT of 1923).
T 'e  Central Board of Revenue Act, 1924 (IV of 1924).
T>e Crr ninal Tribes Act,1924 (VI of 1924).
T e Indian Soldiers (JJtioition) Act, 192j) (IV of 1925). ■ * •
The Cotton Ginning and Pressing Factories Act, 1925 (X II of 192%
The Provident Funds A.ct, 1925 (X IX  of. 1925). ; - ■

,T %e Indian Succession Act, 1925 (X X X IX  of 1925).
T !'o Confrmvt of Courts Act, 1926 (X II of 1920).
The Indir.n Trade Unions Act. 1928 fXVJ of 1926).
T H  Indian Bar Council’* Act. 1926 (X X X V III of 1926).
The Indir.n Forest Act, 1927 (XYT'ofl927}. - * - *
The Hindu Inheritance /Removal .of Disabilities) Act, 1 928 (XT.I. of 1928),
The Hir.du Law of Ir.heritnr.re (Ammimrr.t) Art, 1929 (II of 1929),
The CTiPd Marriage Restraint Art. 1929 (X IX  of 1929).
The Dangerous Drrgs Act, 1930 (II of 1930).' ■
The Indian Sale of Goods Act, 1930 ( III  of 1930),
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SOHEDCi E ... nontd. '
TIm' Jfmdti Gains of Learvu l> A- 1, i9« 0 { 7 X X  of 19 :<oy 
TV* I\fu v.ahnan Wiikf VaLoinhr, A<:> I*. ,»u ' X X X I I  s f 1930),
T, «• ludum Freys (Ern^i;^n< y i - w ^ )  A t , 11 %?j (.X X III of 1931),
T m* I.uliau Partners!-n A>, C 1931; ;1X o( 32).
Tii- S i ;gar liv ust.ry (Prot\tio^) A i. h (32 xX ! 11, of .1932).
The Indian Air For* e A<t% 193:2 #(XIV <*f *9^2).
The P at IFaj Committees A«t, 1932 (X X  of 1932).
The (M a u n  (Phdping of LJbou?) Act, 1931? (II of 1933).
Tlse Indian Medi al Coun> I< A> i . 1933 (X X V II of 1933).
The Eeseive BiiiJc of Iiuli,> Aei^ 1,954- (II of 1934).
The llliaddar (Name Protecti. n) Act, 1934 (V III of 1934),
The Sugarcane Act, 1934 (XV. of 1934).
The Indian Aircraft Act, 1934 (X X II of 1934),
The Factories/Act, 1934 (XXV  of 1934).
The Petroleum Act, 1934 (X X X  of 191*4).
Tlie Indian Tariff Act, 1934 (XXXIT of (934),

. The Parsi Marriage and Divorce,Act, 1936 (III of 1936).
Tlie Payment of Wages Act, 1936 (IV of "1936).
Tlie Agricultural Produce (Grading and Making) Act, 1937 (I of 1937).
The Hindu Women’.B Eights to Pr> pe ty Aot, 1937 (X V III of 1937).
The Muslim Pern Bid Law (Shariat ) A; plh at h'.n A. t, 1937 (X X V I of 1937). 
The Insuranoe A  t, 1938 (IV <»f 19:>8).
Tlie Manceurves, Field Firing ami Adi;key P a< 1 j«A <|, 1938 (V of 1938).
The Employers* Liability Act, 1938: (X X lV ^ )f 1938).
The Employment of Children. A*t, 0 3 8  (XXV I of 1938).
The jVfotor V e i l  le«. A<t. 1939 (LVVof* 1939). '>
The Dissolution of Muslim Mar- uiges^A't* 1939 (VTTI of 1939).
The Standards of Weight A* t, 1939 (IX  of 1939). A »
The Registration of Fomgnera A-1, lJk& (XVI of 1931$.
The Corrimeuxial Doe-umentB Evidtn* e A^i, 1939 (XVI of 1939).
The Trade Marks Act, 1940 (V of 1940).
The Arbitrate n Ac1, 1940 (X .of 1940J.  ̂ ,
The Drugs Act, 1940 '(X X III ’n 'l9 4 0 );
The Mibcb Maternity Ler,oil; A\ u 194-1 (X IX  y*f d941). •" y .
The P*ofewir8 Tax Limita<^n A« t , P 4l (XX of 1941*)- '
Tin Multi-Unit Co-5pe"btive & • > ;ti-? A t . 19411 (VI of 
Tlie Industrial Statfitica 1942 (X IX  of 1942):
The ;Be:iprrVity. Aot? ,1943 (IX  of .1943), , .
The Indian Oi seeds Commit i«'« A- r ,]9 4 o  (IX  of 1940). , . \
Tlie £ dust id Employment (S^o d»i g 0  < e .*) A* I 114G ;X X  of 19461'
Tire Bmidng Companies (lie>Ui. - i-1. ».f K *i le t)  A< t, 19di>. (XXv 11 of 1946); 

'T he Foreigne * A t, 1940 (X X X I of 191*)
Spie P evenii n of Oorrupti u 1947 . (II o f 1947). ■ '
The Indnst ial Disputes A< t, 1947 (XIV of 1947).
The At~med Fdrees (Emergen* y D a tK ) A-t, 1947 (XV of 1947), '
Tlie Imports and 'Exports'(f< it,cl) A. i, 194? (X^ HI of 1947).
Tlie Antiquities (Export Cart el) A' r, 1947 '(XXXTI <d 1947).

'The A m ul Fon^es (S,^^ ltd P w.< p) A t ,  1948 -JTT of 1948),
The .Pha ma< y A< t ; 1948 (V III .of 1948)..
T ie  Minimum Wageb A«i, 194,s (X I l ĉ  ’) .
The Enr !♦ ŷ -H State I: «nrai;< e A t, 1948 (XXIV <>f 1948),- ^
The Banking CompauieB (Control; O cr.iarj e v- 48 {Orchian- e .Ho. 'XXV  of 1948). 
iy~A~-~~3S



182 THE BOM, GOVT. OAZ. EXTRA., MAR, I., 1949. [Past I Y - a

Bomm-jf Acts.
*

The Crimtiml Courts (Substitution of letter for m im im is) Regulation, IBB?
(X III  of 1827), * » •

The Ma^kd* and Fa: rs Art, 18(52 (IV of !Ko2h 
The Bombay High Coarr. (Letfc<*r» Pat “*t,) V t lhGo (X X III of 1868).
The Bombay Village Police A d i8o7 i \ III hioT).
The Bombay Ferries Ad, 1808 (II of IHo b̂
The Bombay Civil Co arte Art, L8b‘j  (XIV of IH00).
The Civil Jails Act, 1874 (II of 1^74).
The Tolls on Roads and Bridges Ad, io7." ( i l l  of 1875).

■•■The Bombay Revenue Juri.'ulict'on Ad, 1^71> (X of 1876).
The Bombay Va^cinat/on Act. 1877 (I of 1877),
The Boml av Land Bevonue Co'V, 1H79 (V of 1'w'79),

'The Bombay irr gat on Ad, 1879 (¥11 of 1879).
T lie  B -mbuy P.J>ii< Authorities Beak A d, lb83 (V of 1883).
The B .mbay P. evuji< ri of Gambling A< t, 1887 (IV of 1887).
The B Jiribay Village &) nitatun A d. 1889 (I of 1889),
The B  or.bay Dif t id P d k c  Ad» 1890 (IV of 1890).
The B-mibay Muia* ma! Sonants Act, 18l;0 (V of 1890).
ThO B an bay ])b tii f Mur.i i] al Ad, 1901 (III of 1801).
Tli*' B mbay G r.eial (hauacs A d f 1C04 (I of 1904).
The B unhay Court of Wards A* t, 1805 (I of 1905).

■ Tb.e ManihddaiV Coin is AH, 1 COb (IT of 190b).
T lif> Meow id Art, 1912 (VI of 1912),'
Th~ T> *S2il*,n T w* P, nninqA d, 1915 (I of 1915).

- Th« B o J mV Pabii. '« Ad, 1020 (VII of 1920).
The B Tr* ;d P> a d ,\\< 1, F<2h (VI of 1923).
The: Bombay P.'cveiviii n of Pojstitiith n A d, 1923 (X I of 1923).
The B  mibay Children Aut, 1924 (X III  of. 1924).
The Bombay Prevention of Adulteration Act* 1925 (V of 1925).
The Bombay Oo-op«*rative Societies Act,' 1925 (VII of 1920).
Tue Bombay Securities Contracts Control Act, 1925 (VIII of 1925).
The Tn vrJidatkm of Hindu Ceremonial■ Emoluments Act, 1926 (X I of 1926).
T iv  Bombay .jSfon-Aprieidtrimta’ Loans Act, 1928 (III of 1928).
The V>< mhay Mateputy Benefit Act, 1929 (VII of 1929).
The B mbay Borstal. Bcliools Act, 1929 (XV II of 1929).
T.»e Bombay l,ooa! Fund Audit Act, 1930 {XXV  of 1930)/
The .Bombay Finance Act, 1932 (II of 1932),
T no Bombay Option Con tracts Act, 1932 (IV of 1932).
Tue Bombay Village Pauchayats Act. 1935 (VI of 1933).
The Bombay "Livestock Improvement Act 1933 (X X II of 1933).
The Bombay Trade Disputes Conciliation Act, 1934 (IX  of 1934).
The Bombay Deyadads Protection Act, 1934 (X  of 1934).
The Bombay Nurses, Mid wives and Health Visitors Registration Act, 1935 

(VII of 1935).
The Bombay Public Trust Registration Act, 1.935 (X X V  of 1935).
The Bombav Motor Vehicles Tax Act, 1935 (X X X IV  of 1,935).
The Bombay Famine Relief Fund Act, 1936 (X IX  of 1936),
The Parsi Public Trusts Registration Act/1936 (X X III of 1930).
The Bombay H&rijan Temple Worship (Removal of Disabilities) Act, 193# 

t X I  of 1938). •
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'Fur Bombay Probation of Offenders Act, 193 S (XIX of 1938).
T :m* Ivunbay Medical Practitioners’ Act, 1938 (XXVI of 1938).
Tu« I fc*ni lRevenue Tribunal Act, 1939 (XII of 1939).
The Bombay Agricultural Produce Markets Act.. 1939 (X X II of 1939),
Th« Bombay Improvement. Schemes Act, 1942 (XX VIII of 1942),
Tu.e Bombay Cotton Co. Jt*ol Act, 1942 ( XXX <x 19*12).
The Bombay Gmwih. of Pooderops Act, 1944 (Y lll of 1944).
The Bombay Beggars Acts 194-5 (X X III of 1945).
The Bombay Bales, of Motor £pmu* Taxation. Act 1 16 (\fi of 1946).
Tlie Bombay Electricity ^mvliarge) Act. 1946 (> Jx <! 1.946).
The Bombay Electricity (Emergejicy Powers) Act 1( H (XX of 1946).
The Bombay Essentiai Octfimuxlities and Cattle (Control) Act, 1946 (X X II 

’ of 1946).
Tlie Essential Supplies (Temporary Powers) Act, 1946 (X X IT of 1946).
Tlie B | tin bay Prevention of Hindu Bigamous Marriages Act, 1946 

(XXV of 1946).
Tlie Bombay iiome Gu&idf* Act, 1947 (111 of 1947).
The Bombay Public Security Measures Act* 1917 (VI of 1947).
The Bombay Mari j an (Removal of Social Disabilities) Act, 1946 

(X of 1947).
The "Bombay Industrial Rda lions Act, 1946 (X I of 1947).
The Bombay liindn Divorce 19*17 ( X X I I  i*{ 1947).
The Bombay flanjan | F n t r y  Ac:., 1917 (AX XV of 1947),
The Essential Ŝupplies (Temporary Po*vt\s) aw\ !v <̂ u|;i| Commodities and 

Cattle (Control) (Enhancement of Penalties) Act. 1947 (XXXVI of 194,7). 
The Bombay Agricultural Pests and Diseases Act, [947 (XLi f l  of 1947),
The Bombay Habitual Offenders Restrict ion Act, 1947 (LI of 1947).
The Bombay Beggars (Repeal and Re-et^ctmeptX^Act,. 1947 (L lil of 1947),
The Bombay Warehouses Act, 1947 (LVI of 4947).
The Bombay Rents, Hotel and Lodging Mouse Rates Control Act. 194?

(LYII of. 1947), '
The Bombay Rationing (Preparatory and Continuance) Measures Act, 1947 

(LVIII of*1947.)
The Bombay Primary Education Act, 1947 (LXf pi 1947).
The Bombay Prevention of Fragmentation and Consolidation of Holdings 

Act, 1947 (LX1T of 1947).
'The Bombay Forward Contract^ Control Act, 1947 (LXIV of 1947).
The Bombay Growth of Foodcrops (Repeal and Re-enactment) Ac% 

1948 (11 of 1948).
, The Bombay Sales of Motor Spirit Taxation (Repeal and Re-enactment) 

Act, 1948 (IX of 1948).
The Bombay Refugee As t, 1948 (X X II of 1948). \ .
The Bombay Land Improvement Schemes (Repeal Re-enactment) Act* 

1948 (X X IX  of 1948),
The Bombay Building (Control of Erection) Act, 1948 (X X X I of 1948),

P a e t  I I .
Acts to corns into force on the 1st Matf l 949,

The Court-fees- Act* 1870 (VII of 1870). ,
The Opium Act, 1878 (I of 1878).
The Indian Stamp Act, 1899 (II of 1899).
Tbe Dangerous Drugs Act, 1930 (II of 1930).
The Centra] Excises and Salt Act, 1944 (I c>i 1944).



Tlie Bombay Abkari Act, 1K78 (V of 181d).
The Bombay Pleaders A >t? 1920 (X V I! oI 1920).

.The Bombay Entertaiximents Duly Act. 1923 (I of 1923),
The Bombay Weights and Meu.̂ mv.n ,\cf, 1952 (XV of 1932).
The Bombay Opium Smoking AW, 193fi (X X  of 1936). ...
The Bombay Shops and Establish Aw, 1939 .(XXIY of 193$)'.
The Bombay Tenancy Act, 1939 ( a M \  oi 1939). ■ y
The Bombay Agricultural ]>ebto!r KWiW Act, .1947 (X X V III of 1947|.v 
The Bombay M o la rs  Act, i 947 ( XXX  oi 1947).
The Bombay Money-lenders Act, P.Mfi ( X XXT of .1947),
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No, 4384/46~F-lV.r In exercise of the powers conform] by paragraph 3 of the 
Ad m in Lstra t>i on oft* e Kolhapur Slate Order, the Gov<srnn ent of Bombay m pleased, 
to appoint. Mr. V. Nnnjappa, ! A \B., to be the Chief Ad;ninisimt-or tJ.e KoBiapur 
Bt&t<\ who he in vharp- ofWio executive administration of the entire State 
inclusive of the .Tahaprs, with < 4 I»  from the 1st day of March 1949. ^

No. 4384/46~F~V.—In exercise of the powers conferred by section 8 of the 
Bombay Land Revenue Code, 1879 (Bom. V of 1879) read with paragraph 3 of the 
Kolhapur State (Application of Laws) Order, 1949, and in supersession of all 
previous notifications in that behalf the Government of Bombay is pleased ta- 
appoint Mr. V. Nanjappa, I.C.SM to be- the.. Collector of the Kolhapur State with- 
effect from 1st March 1949.

No. 4384/4(1 -F -VI.— In pursuance of the provisions of s«bisection (1) of section 10 
of the Code of (Vimmal Procedure, 1H98, read with paragraph 3 of the Kolhapur 
State (App-hat- «>n of I awn) Order, 1949, and in supersession of all previous notifi­
cation k »n this l>-li.i.!f, th*» Government of Bombay is p̂ ean̂ d to appoint Mr, V. Naa- 
jjappa, l.(\»S,T to b<* the District Magistrate for the Kolhapur State.

No. 43:̂ 4 Mfi-F-Vri.—In exercise of the powers conferred by sub paragraph 2 of 
paniyyayh 3 of tlie A dmiir stratum of the KoHiapur State Order, 1949, the Govern­
ment of Bombay is p'cased to appoint Mr. P. B. Patil and Mr. 0 . B. Dcrlxmiildi, 
to be the A dm nistutors for tlie entire State, inclusive of the Jahagirs and to - 
direct that tli*4y ?>hwJ1 exercise sin h powers and perform such duties as may he 
aligned to them hv the Chief Administrator.

No. 4384 ''46-F-V1H.* - f n  pursuance of the provisions of sub jection  (2) o j 
*.ect:on 10 of the  ̂Vdp of Onmiiia] Procedure, read with paragraph 3 of
K o Lxp nr Hate £ Application of Laws) Order. 1919, th< Guvenmieiit uf Bombay 
is pleawd to appo'nt Mr. P. B» Patil to be the Additional D istrict Mag ht-iate for 
the Kolhapur Hat*- unci t.o direct that he shall exercise all the powers of a District- 
Magistrate undei the said Code and under any other law for the time bei&g .yi. 
force in-the said State. •

By order of the Governor - of Bombay’

M .IX B M A ^
_ Chief Secretary to Government.*-

PKXNT'ED A T  T H E  G O V E R N ilFS T i C£ vTIR A L  PR.J3SS.


